
ACT No. XXVI oe 1941. 

[PASSED BY THE INDIAN LEGISLATURE. ]I 

(Received the assent of the GovelSnor General on the 
26th November, 1941 .) 

An Act further to amend the Indian Gompanies Act, 
1913. 

HEREAS i t  is expedient further to amend the 
Indian Companies Act, 1913, for the purposes 

hereinafter appearing ; 
It is hereby enacted as follows :- 

1. This Act may be called the Indian Companies shorttitle. 
(Amendment) Act, 1941. 

2. I n  section 104 of the Indian Companies Act, Amendment 

VII of 1018. 1913 (hereinafter referred t o  as the said Act),- of section 104, 
Aot VII of 

(a) after sub-section (2) the following sub-section 
shall be inserted, namely :- 

" ( 2 A )  If the registrar is satisfied that in the 
- circumstances of any particular case I 

the period of one month specified in ; 

. , sub-sections (1) and (2) for compliance 
wikh the requirements of this section is 
inadequate, he may extend that period 
as he thinks fit, and, if he docs so, the 
provisions of sub-sections (1) and (2) 
shall have effect in that particular case 
as if for the said period of one month the 
extended period allowed by the registrar 
were substituted." ; 

( b )  in the proviso to sub-section (a), for the words 
" within one month after the allotment " 
the words, brackets and figures "within 
the time specified in sub-sections (2) and 
(2) " shall be substituted. 

&. In  sub-section (2) of section 282B of the said ~mkndment 
% 

Act, for the words " shall be invested, and shall be in- zofii$y$ vII 
vested only "the words " shall be either deposited in a of 1913. 
Post Offi\ce Savings Bank account or invested " shall bc 
substituted, and for the words "which are not so 
invcsted shall be " the words " which are not so 
deposMed or invested shall be so deposited or "'shall be 
substituted. r .  
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